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FINAL ORDER NO.       A/86085/2026 
                                

Date of Hearing:  31.08.2026 

Date of Decision:  31.08.2026 

 

PER: AJAY SHARMA   
   

This appeal has been filed by Revenue against the impugned order 

dated 24.05.2017 passed by the Commissioner of Service Tax (Appeals-I), 

Mumbai.  

 

2. Instant application has also been filed by the Department for 

withdrawing their appeal as the amount involved herein is amounting to 

Rs.3,05,420/-, which is much below the threshold limit as fixed by the 
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Litigation Policy. Accordingly, as prescribed by the Board’s Instruction 

dated 06.08.2024, this application has been filed.  

 
3. In view of the submissions made by the learned Authorized 

Representative and the grounds stated in the application, the application is 

allowed and this appeal is dismissed as withdrawn.  

  

(Dictated and pronounced in open court)  

 

              (AJAY SHARMA) 
              MEMBER (JUDICIAL) 

 
 
 

(M.M. PARTHIBAN) 
MEMBER (TECHNICAL) 
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